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the proposed Scheme of Amalgamation of l,enient Finvest Private Limited,

The First Transferor Company, Luxury Link India Private Limited, The

Second Transferor Company, Safari Mercantile Private Limited, The Third

?ransferor Company Witi Vahanvati Consultalts Private Limited, the

Transferee Company. In the said meeting the Scheme was approved by

unanimously. The Chairman of the meeting has submitted his report

stating the outcome of the meeting alongwith Affidavit verifying the said

Report.

4) The counsel for the Petitioner further submits that as directed by

this Tribunal notices have been served upon all t}Ie Regulatory Authorities

namely, Regional Director, Registrar of companies, Ofhcial Liquidator and

Income Tax Autlority.

5) At least 10 clear days before t].e date fixed for hearing, Petitioner to

publish the notice of hearing of Petition in two local newspapers viz., "Free

Press Joumal" in English Language, Mumbai Edition and translation

thereof in 'Navshakti" in Marathi Language, Mumbai Edition, both having

circulation in Mumbai.
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